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‘ed, Ths case may now b listec

Written statement hay'

‘been fil.'
“for heoare

’ Iing on 29,8,2001, Applicant may file

bb

29.8.2001

rs;oindn uithin tuwo weeks from today.

G RNess . | L ce=Chairman

Heard""“,"th:e learned | counsei for the

parties. Hearing concluded. Judgment delivered

.’in open court, kept in separate sheets. The

application is allowed. No order as to costs.

Vice-Chairman
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Das, Mr N.K. Das and
Ralita . . _ .. . . _ _ ADVOCATE FOR

! DATE OF DECISION

29.8. 2001
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THE ARPPLICANT(S)

on of India and others e .. .. .. RESPOIMENT(S)

l S T T T T,

I .
|
I

Joy .

$he judgaent 7

ﬁo pe referred to the Reporter or noct ?
fsther their Lordshi ips wish to sea the fair
fudcmnent ?

bhether the judgment is o be circulated to
ﬁenches ?

;

|Judgment delivered by Hon'ble Vice-Chairman

Deb Roy, Sr. C.G.S.c. ADVOCATE SOR THE

by L s
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HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

Whether Reporters of local papers may be allowed to see

copy of the

che other
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.l41 of 2001 =

Date of decision: This the 29th day of August 2001
Hon'ble Mr Justice D.N, Chowdhury, Vice-Chairman

1. Shri Gopal Chandra Dadhara,
Upper Division Clerk

2. Shri Abhoy Chandra Chiring,
Upper Division . Clerk

3. Shri Girindra Nath Patra,
Accountant

4. Shri Naresh Chandra Deébnath, .
Lower Division Clerk. _ «eesss Applicants

" Al are at present working in the ’
Office of the Area Organiser (Admn.), Shillong, Meghalaya.

By Advocates Mr B.C. Das, Mr N.X. Das and
Mr N.C. Kalita.

- versus -

1. The Union of India represented by the
Secretary to the Ministry of Home,
"New Delhi.

. 2. The Director General of Security,
Office of the Divisional Organiser,
S.S.B., A.P. Division,

Ttanagar.

3. The Area Organiser (S),
Divisional Head Quarter,
Itanagar, Arunachal Pradesh.

4, The'Area Organiser,
. S.5.B., Ziro,
" Arunachal Pradesh. .«ssss Respondents

By Advocate Mr A. Del_i Roy, Sr. C.G.S.C.

s0esccsssssene

-

0 R D E R (ORAL)

CHOWDHURY. J. (V.C)) o .

The subject mattef raised in this application pertains to grant
of ration allowance to the applicants from the date the allowance became
adm.isible at Itahagar, Tezu and Bomdila in Arunachal Pradesh -fo‘r the
period they rendered service.in these stations. The aforementioned three

places were categorised as 'B' and 'C' category stations fo the purpose



nkm

for the purpose of various concessions granted to the emplc;yeeé. Seventy
such employees working in the S.S.B. Itanagar moved a1'1 application
before this Bench, which was registered and numbered as 0.A.No.103
of 1990. By order datéd 8.9.1999 this Bench directed the respondents
to pay rat'Lon-‘aJlowance to those applicants with effect from the date
such allowance became admissible to Ttanagar or from the date of actual
posting of those app]icanFs at Itanagar. Sequel to the aforementioned
order of the Tribunal the - present applicants moved the competenf
authority for granting them the allowance. By order dated 30.5.2000
the apb]icant Nos.l and 3 Qere informed that the said allowance was
not admissible si_nce. they . were not party to the proceeding before the

Central Administrative Tribunal, Guwahati Bench in 0.A.No0.103/1999.

2, T have heard Mr B.C. Das, learned counsel for the applicants
and Mr A. Deb Roy, learned Sr. C.G.S.C. at length. The applicants are
similarly situated with those employees who were applicants in 0.A.

No0.103/1999 and they also worked in the stations which were declaljed

'as 'B' and 'C' category stations and where ration allowance Wés..

admissible. In the circumstances there is no justification in denying

ration allowance to these applicants.

3. The application is accordingly allowed. The respondents are
directed to pay ration aliowance to these applicants with effect ﬁ”orﬁ
the date th.e- stations where the applicants worked were categoriéed
as 'B' and 'C' stations or form the .date of actual posting “of the
applicants in these stations. The. respondents are ordered to pay the
arrear amount as admissible to each applicant within three months from

.

the date of receipt of this order.
No order as to costs.

( D. N. CHOWDHURY )
VICE-CHAIRMAN
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1. Shri Gopal Chandra Dadhara
Upper Division Clerk.
2. Shri Abhoy Chandra Chiring
Upper Division Clerk
3. Shri Girindra Nath Patra,.
Accountant :
4. Shri Naresh Chandra Debnath,
: Lower Division Clerk '
- All are at present workingin the Office of the Area
Organiser(Admn.), Shillong, Meghalaya '

“Jop
3. "%
ol N

-Versus-

1. Union of India representated by the Secretary to the
Ministery of Home, New Delhi. |

2. Director General of Security, Office of the Divisional
Organiser, S.S.B., AP. Division, Itanagar - 791111.

3. Area Organiser(S), Divisional Head Quarter,
Itanagar, Arunachal Pradesh. '

4. Area Organiser, S.S.B., Ziro, Arunachal Pradesh.

DETAILS OF APPLICATION

Paerticulars of the order/orders against which the application is made Memoran-
dum No. BE/Court case/RA/99/170 dated 30.5.2000 issued under the signature
of Area Organiser(S), Divisional Head Quarter , Itanagar, copy forwarded to the
Applicants No.1 to 3 vide No.E-1/1-80/SD/99 dated June,2000 under the
Signature of the Area Organiser(S), Divisional Head Quarter, Itanagar.
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JURISDICTION OF THE TRIBUNAL

2) The applicants declares that the subject matter of the order against which they

want redressal is within the jurisdiction of the Tribunal.
LIMITATION R
3) The applicants further declare that the applicationis within the Limitation pen'od :

prescnbed in Section 21 of the Administrative Tribunal Act,1985.

FACTS OF THE CASE

41) - Thatthe applicants are the employee gof'the Special Security Branch(S.S. B\)

“and atpresent wworking as Upper Division Clerk, Accountantand Lower Division Clerk

respectively. -

4.2) That the applicants respectively from 8.11.94 t07.4.97, 1.1.87 to August,97,
13.5.94 t0 12.5.99 and July,87 t02.3.90 were workingas above in the Office of Itanagar,
Arunachal Predesh Division, A.O. Tizuand Arunachal Pradesh Division, Bomdila.

43) That during the periods mentioned above, the applicants were entitled to rations
allowances from 8.11.94. However, the applicants were deprived of the said allowances for
the reasons best known to the authority concern.

4.4) Thatin the year 1999, 70 employees of the same situations with the applicants
move this Honourable Tribunal by submitting a joint application Registered and numbred as
O.A. 103/99.

45)  That by the judgement and order dated 8.9.1999 passed by this Honourable

Tribunal disposed of the said application by observing, interalia, the payment of the arear
amount as admissible to each applicant shall be made by the respondents within 90 days from
the date of the receipt of the order.

>

A xerox copy of the order dated 8.9.1999 passed by this Honourable Tribunal in
O.A. No. 103/99 is annexed heljeto and marked as Annexure-1.

4.6) | That thereafter, the apphcants submitted represeentation stating, interalia that since

they are also entitled to the ration allowance as stated above, they should be paid the same as
arear. However, informed by the impunged memorandum dated 30.5.2000 that as none of
themwas the applicantsin O.A. 103/99, ration allowance is not admissible to them.

L N ,5

0o thamdia oot o



A xerox copy of the memorandum dated 30.5.2000 is annexed hereto and -
marked as Annexure-H

47 . . That under facts and circumstances stated above, the applicants are to make
the applicants before this Honourable Tribunal. .

5 . | GROUNDSS FOR RELIEF WITH LEGAL PROVISIONS

5.1) For that the applicants having being posted in "b" category stations as per order dated
'13?8.98 for the periods as stated in paragraph 4.2 of this application. The applicants are legally
entitled tothe ration allowance. . N raerwre. VII |
5.2) For that as the causes of the applicants are covered by the decision of O.A. 103/99
~ passed by the Honourable Tribunal, the applicants cannot be deprived of the benefit of ration
allowance simply on the ground that the applicants were not applicants on O.A. 103/99.

5.3) For that the applicants having been put to same situation while serving in the Arunachal
Pradesh, the applicants cannot be arbiteraily deprived of the benefit which they are legally entitled
to. :

5.4) For that consequent upon the categorisation of Itanagar, Tezu and Bomdila as "B"
category station and the applicants having been stationed therefor the periods serving from 1987 to
1999, the applicants are legally entitled to the arear of ration allowance.

5.5) For thatin any view of the matter, this is the fit case where the ration allowance is
admissible to the apphcants which may be paid to them as arear.

6)  DETAILS OF REMIDIES EXHUSTED

The applicants declare that they have availed of all the remadies available
to them under the relevants service Rule etc. |

On 10.5.2000, 16.5.2000,4.5.2000 and 17.5.2000 respectively the appli-
cants submitted representatlons which were disposed off on 30,5,2000 by rejecting the same.
Annexure-I1. : .

The said representations are annexed as Annexure IILIV,V and VL
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7 S MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
i OTHER COURT. :

The applicants further declare that they had not previously filed any application,and
petition or suit regarding the matter in respect of which this application has been made before
any court or any other authoority or any other Bench of the Tribunal nor any such application
and petition or suit is pending before any of them. -

-

8) - RELIEF SOUGHT

To direct the respondents to pay ration allowance to the applicants with effect
from the dated the allowance become admissible to them only strengthof order dated 8.11.94
and subsequent orders extending payment of the allowance from the date of their actual post-
ing at Itanagar, Tezu and Bomdila which even s later.

'9) -+ INTERIMORDER.JIFANY.PRAYEDFOR -

3

No. interim order has been prayed for pending final disposal of the application.

;

10) - Inthe event of application being sent by Registered post it amy be stated whether
the applicants desire to have oral hearing at the admission stage and if so they shall attach self

be sent to them.

11) Particulars of Bank Draft/Postal order that in respect of the apphcat:on fee.
L[po No. 56 4231819 .

12) LIST OF ENCLOSURES

~ addressed post card or Inland letter of which information regarding the date of hearing could )

121) . J udgement and order dated 8.9. 99 passedin O.A. 103/99 passed by thisHon-

ourable Tnbunal - Annexure-L

-~

122) Membrandum No. BE/Court cases/RA/99/170 dated 30.5.2000.

12.3) prlw«bwvl;@m M Vi A
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VERIFICATION

I, Shri Gopal Chandra Dadhara, son of Jali Seonarom: Dadhars
aged about 52 years, working as Upper Divison Clerk, at present in the office of the
Area Organiser(Administration), Shillong Division, Shillong one of'the applicants of the
present application do hereby verify that the contants of paragraph1 to 14 and 6 to 12
of the application are from my personal knowledge and these made in para S are
submissions which Ibelieve to be true and that I have not suppressed any material facts.

G opal Chamelra Decthurs,

. RECEIPT SLIP

Receipt of the application filed in the Central Administrative Tribunal
Guwahati Benbch by Shri Gopal Chandra Dadhara of the Area Organiser (Administra-
tion), Shiilong is hereby acknowledged. -

Dated:-
For Registrar, :
Central Administrative Tribunal
Guwahati Bench
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& . . CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH ..
' ' Criginal Application No. 103 of 1899. I
r . h f
A ’ Date of Order : This the 8th Day of September,1999.
The Hon'ble Mr G.L;Sanglyine.Administrqtive Member .
Shri N.Venugopal and 69 others ' s
All the applicants are sgerving in the . :
S.S. B..Itanagar 1n Atunachal Pradesh. +’« .Applicants.
A
By avocate Shri G.N.Daé.
- ‘ " = Versus'-‘ -
i 1. Union of India, v o
~ reprosented by the Cabinet Secretary, .
-. Department of Cabinet Affairs.
Bikaner House,
Sahjahan Road,New Delhi’ and ‘4 others ., . . Respondents.
By Advocate bri B.S.Basumatary,Addl.c.G.8.C
P I <
 QRDER
G.L.SANGLYINE ADMN .MEMBER ,
AR T TR
All thesge 70 app;icants in this original Applicaticn
' are employees in the Special Service Bureau (ssB- for short),
Itanagar, Arunachal pradesh. They were permitted to pursue
. this Original Application jointly ugder Rule 4(5)(a) of the
' A B VAN ‘ e :
e . ,) entral Administrative Tribunal (procedure) Rules 1387,
v ! ..’?, i . . v ‘ . .
g%ﬁt R t%on allowance was 'granted to the personnel cf the rank
. V! o P o
% K - }Qé Field Officers and below serving in the locations cate-
LN ,
. » . :
%? N '~ gorised as 'B' and 'C*. The applicants stated that Lhey are
NCARAARIE
- Ni

o n ™
SR 4////1n the rank of Fleld Officers and below. By order dated

8.11.1994 certain stations in Arunachal Pradesh were classivi . N
fied a8 category 'B' and .‘C° stations for the purpose of

various concessions granted to the employees. In thg said

order Itanagar was Categorised ‘as ‘BY station and i# \\\_//’///

categoriaatioa was renewed for a further period of L years

with ffect £rom 8.11.199¢e. They cladlin-that nSanenﬂ Lo
. o ————— IS i .
/ : the categorisation of IYtanagar station as a ‘'B' Station the

x

oy §

s b mm—— s ez s
i o S e e s .




"'2,

'station.

_ to the applicants in this’ O.Ao

employees of the SsB serving in Itanagar become eligible

for oetting the ration allowance from 8.11.1994.

However,
according to - them.

for some inexplicable reasons the respon-
dents- denied the allowance to the applicants in a most illegal

and arbitrary manner. COnsecuently they submitted represen-

tations ~praying for payment of the allowance to them. But

there was no response from the respondents. They submitted

that in the Case of employees of the Aviation Research Centre,
Doomdooma the Tribunal directed payment of Ration Allowance
in the order dated\l4 6 1996 in 0

«A.NO.245 Of 1995, order
dated 17.7. 1999 in o A

.NoQ89'0f41996 and order dated 21.4.1999

+/ The" executive cadre of the SSB Itanagar
waere-also granted ration allowance.,

in O.A.N0.228 of 1998

They aubmittcd that they

rare similarly situated with the employees of the Ayiation

Research Contre and the executive cadre "of 358, Itanagar and

have - prayed that the reSpondents may be directed to allow

i .

l
. The respondents have contested the applicatf

them ration allowance with effect from 8. 11.1¢94.

on and

itted written atatement. According to them the.applicants

are }holding non-executi ve cadre in the SSB,
and t

Arunachal Division

he ration allowance is not admissible to them. The ration

: allowance is admissible. -only to the executive staff of the

l
rank of Field Officer and below posted in category"a' or ‘'c!

They also submitted that the orders of thé Tribunal

in the case of Aviation Research Centre cannot be extended

who were not applicants in
those Original Applications decided by the Tribunal This is

alsc the view taken by the reSpOndents in their office

- .Memorandum dated 19.2.1999, Annexure-R to the written statement.

3. I have heard learned counsel of both sides. Mr G.N.Das;

learned counsel for the applicants submitted that according

to the equation of posts and the orders of the Tribunal in

&éontd.. 3
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5 ‘A I Have perused thelapplication
////( the 3 orygina; &plications re)
for the qpbliCané?. particularly,
order dateq 14.6.1996 and Jjudgment

dated 21.4,199g in which detay) di

.. for aIIOWinz/Bgyméht of ration allowance in those cases
had been recordeq.

the o, . Presently upger consider
| with the'applicants in those Cases ang
0.As covered the case of the app)

I‘therefore. direct the responden

ied on by the learneg Counse}

Judgnent a¢ Para 4 of the ., -

I am of the view that the applicants jin

ation are similarly 8ituated

the Judgments 1, those

ilcantsg jp the Present o,p,

)
|

Application ig disposed of, yo order as to cosits,
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N e NI —RY BE/COURT CASE/RA/99 [0
a s’ =T o " “"Pirectorate General of Security
T ‘ T R "w“m"O%gice of the Divisional Organiser,
o == et . -B8B t AP Division, Itanagar~791111, -
S D8 7 L e T S v . ' : E
G ]v.Da,¥d;,Itan&gar the 2%) May/2000,
! ‘ ! 1 et " : /
,(yg‘j‘ C- :

~ thereeith 2(two)

- Please r fer.to your No.E.I/1-82/5D/99 /6685 dated
12,5,2000 and No, ~I/1-82/SD/99/ 6308 dated 1745.200° forwardi;
.pplicationg for drawal of ration maney ¢ (Ltan

2 As per jadgémentlof'Hon'blé_CAT Bench, Guwéhati,93té(

©3,9,99 and\lab, S:ctt, order thereon, payment of ration AAGSy

.S admissible onl - to the applicants(total 70 personnel) ofC:
10,103/99, , ' 1

e Therefore, 5/%hri G,C,Dachara,Asstt, and G,N,Patvra,

~ i.sstt, may' please he informeggtgat since noneof them was the
¢ omlicant of the 3

L
o (

RO

~t., ration not admissible to thvy{

, Area Of@an'ser(s),
o ‘ ’ : Div.,HQ, Itanagar,

T,

The - rea Organi ser(Adm), ‘ ‘ ' o
Shill »mg Division, S : .
i1l ng, . :

Copy 1) = The Area Organi.ser, SSB ,Ziro for information wrt
his letter No  EST-40/2000~2001 /740 dated 17.5.200C,
It I's requested 27 non-executive staff may please t
informed that since nontof them wag the applicant o

'4§ " the OA as mentioned above, ration @money-ts not admi

ssible to them,

Area Organiser(S),
Div HQ,Itanagar,

. B~3/1-80/30/99/ Datad the, June/200¢

Copy to 1=

1. 8hel G.C. Dadhare, Assistant.
23 Shti GGNQ mtm & MSistaﬂeg

Area Organiser{admnd
Shillene Dfwfed v o1 - oa
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Itansgar.

(Through proper channel)

-
Sir,

- ‘i, 1 4With due respect and humble submission, I beg
) "to submit-a following few lines for favour of kind
s consideration and symmathetic orders:pleasa, ‘
S s Ty TR That Sir,~IQW§s"serving\ﬁt"DibiH@rs.“Itanagar-
LSS e i A from 1-8-86 to” 7-4~97 and T-am entitled to
miEg LG e L ﬁﬁﬁ*biget}the'Ratipq}A}l@decéﬁaé”ail‘the non-executive
P . sidigtaff of Itdnagar are 'drawing Ration Allowance
CNAT wdldenddt Lnerhogie. T 8-11-94.a¢ ‘per CAT Judgement Guwahati -
T N 0A No.103/9?;}ff}f:f"“,:~'.s . v

That Sir, I am'also applicant of the 0.4, No.367/
#4299 and order passed on 12-1~2000 for payment of
L7/ Ratlon Allowance to'thé!37:.personnel of Shillong

wue 7wt Division wee.f, 27=4-92{,e.’ from the date o

7 '57 T Shillong was classified-&s category 'B' station' -

2% or from the“date of joinlng whichever is later = ~

- (copy-of CAT' judgement against Case No.367/35 1s

A » ' enclosed for ready?reférénoe), Accordingly, I -am

T Cpvimtd . drawing 'Ration Allowanhice w.e. ! 10-4~97 {.,e, - i

< i from theé date of Joining:'in Shillong Divn., on -

SRS S A DI promotion ‘as: Assistant, But orior to joining'in.

A AN R B S Ve Dive " HgTS, “Shillong, "1 Was- vosted to Itanager whiéh =+
JPo.% 7. 7 Tes was also declarad as '3' station and Ration Allow-
ST . w0 ange is alsoapplicable to those who posted at

- Itanagar, " . ‘

I, therefore, request your honour would be kindly
consider my case and draw the Retion Allowance of my stay
veriod at Itanagar w.e.f., 8-11-94 to 7-4-~97 and oblige.

%

Date : 10-5-2000, W) ( G.C. Dadhara )
nY ' Assistent
.Xﬂ Office of the D.O. SSB, <
BL' 'Sgillcng Division,Shillong.

A <1ﬁ”\’ . &,
W -
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with,due.res*cct and nuivle qubrission 1 beg
~unachial Orad-Sh pivision |
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‘ ribunal,Guwa.a

£ of shillong “

r.draval of ration money &
ation Money - &S -

to claim ration. money from:th

Yooy (- Lo
F Ik S PRy ~
et Ly T - 1
- - .
i LA B I

SRALLlONger o Tnid -
g sb working*in,A‘5,
‘ t pezu - frou

R S g R
P ey -Sir, 11WQ5L81
) . . \ 0 .,
: ~{rom” Apriily
W fyamt from
th

. ‘/tions.'*'-,. - . e
fact§7é£ated‘above, 1 may
on . Money f C 3

: ffiﬁ'viewﬁbf'the

0 SRR R LRI .9
A kinaly s pepin fted O claim. Rati )
| from April§‘98h, to 15th”nuﬁust,1997. acainst the places
vhere 1 was_workingvas upc under AO
also entitledo‘

mentioned above .
i on money was
your xind perusal-

submitted for favour of
c action please; '

and sympatheti

Yours faithfully,
Ve
C( ¢ /\\)A{\l’:\‘
f@cyﬁ, e’
(A C”Chiréﬁéé ubC
/ 0/0 D.0.y 3582 shillong
(Meghalaya)
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AL e ' The Divisignal Organiser, SSB
"'j‘f"‘w%}’? IR Arunachal Predesh Division, -
Lo ..., Itanagar, v
L e

© DY hroigh proper channel )

AFC AL Lo -

g : |
C¥RAY 3abTecti~ i Prayer for drawal of, Ratiom Allowance from Aug/97 to

R Feb/ 90./ .

Respected Sir,

2R heroar tyith profound respect, I have the honour to inform you
5, and’td ‘requeat the following few lines: for favour: of your kind

<

e et s ‘ : .pleasa,
332 Gonaidemtion and synpashetio oner piesse, |

g3¥a v
+

. : . . R R (I T RO T R S SO CPalPARe

o wians odwnnie SUha b sep, T lWas serving at Aréa Organiserts office. »SSB
Syaet 00 [1UBomdLTR) ‘West KémelDiIstt, A P. Division Trom July/ 84 to Feb/ 90

PR Stehand’ Gomddlahas been-declared-as !B :Station w.e.f. 1-8-87 vide. " .
S SIUGLOW TS T etter Nov A-._{37011/4/36‘-‘3;4’}éII'jdatgh 18-12-87 at amnexure=I]

Pooptah i In“view. of-abyve,I" dm entttied .to ‘get the Ration Allowance as-all'
b e b NonExecutive: gtaffof SSB Itanagar'are drawing Ration Allowarice .
Cemant ool Mels, 18-11-94 a’s per-C,A, T Judgement of Hon'hle High Court, i . .

- Guwahatd under OA . Noi 103/:97, . . . 7 7 :

L4

Cra g A Ut e L furthd At g s mentioned hars! that under OA No: 387/
vt vt 9Fdndt final ‘order passed’ on 120442000 ‘as per C.A.T judgement of .

.
-y

Z% Hon'ble 'High Court’ ,“Glwehati for paymeht of Ratinn allowance to:!
ek ST the  ste T of Shitllong Division wied T, 27=04~92 {i.&.  from the date .
'f-u}t // “on which Shillorig wag’classified at Category —'H' Station or from -
© L EY2ry - thesdoate of Joining which ever-is later. Accordily, staff are

‘. wi & "allowed to draw Ration Allowance, As such as I was posted at
""5"(_”1"“’.1 . Ared -Organiser's office, 533, Bomdila., West Xameng Distt, A.P. -

405 I tin whi olswag’'declaredas 'BY Category..Station and Ration Allowunce

f9:77G 18 also applicablé tsthese who had'posted dt respective stations.’
. 2t I therefore, fervently reqqebt_yo;ur good office to
kindly look into the matter and 2llow me to drew Ration allowance
during my tenure of posting at A.O's office, Bomdila w.e.,from .
. . 1/8/87 to Feb /90, for whch act of your kindness I shall remain
& ever grateful to you, ~
7R o
A

Yours faithfully,

(N.Co" DEB_NATH, ﬁoc.)'

0/0 the D,0./ S3SB/ Shillong
AJPs Secctts Building
- Dated Shillong the Meghalaya,

1.7th MAY ' 2000, 0 &x

. 300030.0 °
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AT Division, -
Itahaanr-791111 i
(Arumacha] Pradesh) Ty
Sub:~Clain of Ration Honey,
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3t office of e
LA8 Accourtanm
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Yy bCirg non

o ihile 1 ¥38 workimg
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for-the period from
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T N SURPR “:}; . NO. 9/558/R2/E6(1)-AP ~)

B 5 EECKOR s BN 1112 4 P 50 g
STTATTE Z b &
TSSO~ : ,,Nm el His 11006@

N S é‘ N -
ST ’ DATED, THE, [ AUG., 1998,
1 DRDEER .
: In exercise of the pouers vested in him a%
Head of Department, in terms of the Cabinst Socretariat letter
NG . RuZ?OT;/d/BGmEH I1l~dated, 18,12,87, the sanction of the
Director, S55B; is hereby conveyed to tha classification of
the undermentioned statiops i AP Division as Category 'B' & *C!
afutwono for the purpese of various concessions as
merttionad in Annexure-'A' (other than clothing grant) of the
above quotad Cabinet Seeretariat, letter dated, 18, 18.,12,87 for a
further period of three years m1th effect from 8,771,968 of
this order:~ A
CATEGORY '8 STATIDN CATEGORY 'C' STATION
A.0 RUPA, (AP) 4. LUBRANG, AP, -
2. KALAKTANG, RP. 2, BUMLA, HP. ' e
3. . BhSAR, AP, 3, CHUNA, AP,
4. LIKADhLI, AP, 4, KRIN?AN[N, kP,
5. PASSIGHAT, RP. 5. MUKTIR,; AR,
NP TEZU, AP. ' 6. ZIRD, P,
7. . KHONS/, AP, 7. ZIMITHANG, AP,
w };—\_ 8, ITANAGHR, f«,D.\J 8. BLEETING, AP. .
‘ B. DIRRNG, AP 9. LUMLG, AP,
, ( . 10.  NEFRR, AP, 10, VHRIZINE, AP,
m{}_{‘ 1‘10 HUKTO, f\P. 11. JUNGp APO
L eoc 12, RAGH,” AP, 12, BAMENG, AP.
VALLI Y TRLTHA, AP, 13. SHGRLEE, AP,

‘ 1‘&.' F’F\LIN, AR, 14. NJ\CHD, AP
15, BOLENG, AP. _ 15, DAMIN, AP,

16,  CHOUKHAM, AP,
17, UAKRD, AP, | . A\
e
T ALY
i ,4\' [ . A 5-17\'
. S\.\' - \I‘/) . Q .
‘97 Q h 'vl\f Of\’ COntd‘\‘nloezzf"'
- : o~ N -
xS%;\M§;w>Vf$‘Q¢ ‘ggp>' . Lf
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P 2.3
2. The Head cof Department, i.e., Director, $58, Having
‘applied the approved parameter that the places are situated
betwecn 150C & 3000 Meters above IM.S.L. hereby classify the
following stations as Category !'E' stations for the purpose
of clothing grant with effect frem the date of issue pf the
order:- ‘ . : - _
STLTIONS SITULTED BETWEEN 1500-3000 METERS ¢ BOVE .M.S.L.
1. LUMLA ~ 2460 Metsrs above MSL,
2. JUNG - 2449 W Lgoe
3.  NACHO .1 = 2625 ® ~ dg-
4. DIRANG Co= B30 " —doe
e f’f‘// :
(5.5, BORA ) S
. . JOINT DEPUTY BIRECTOR (EA)
DISIRIRUTION: . - - | ,
Ts The Birector of Acéounte, Cakinet Secretariat, Block-IX{East),
R, K. Puram, New Delhi, (Ffour copies). o .
o i 2, " ~Divisional Oroaniser, AP Division, Itanagar,
. 3. DUs: J&K/HP/UP/R&G/NB/NA/ 5HE7SB/MEN Divisicn,
~ 4, - DIsb: Fi Gwaldam/TC Sarahan/Haflong/Saloniberi/Jammu.,
5, Commandant , CSD&W Bhopal/TC Faridabad, o .
6. accounts Officer, $58 Directorate, » it .
7.  AV/E1/€2/A4 Branches at Directorats Hqrs, .. . - - .
R, ALl dealing Assistants of 2 8ranch,
g, Guard fild, '
AR aual %
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ANNEXURE =11 TO THE CABINET 3 ECTT. LETTER
DATED: 19.12.5%
STATEST

LRUNANCHA L PRADESH

GUIRAT

HIMLCHAL PRADESH

J &K

MANL PUR

.2

Vmuﬂnrn?ﬁ

TRIPYRY, -

i
1
1

-UTTAR PRADESH

WEST BENGAL

Lk

CATEGORY 'B' LpE.TIONS
RO LA ,

T[\\ul.xNC
a1 40
NLONG ‘
Y INGKIONG
ROING _
HAAULIANG
MILAG

Niz MPONG
SEPEA

—

RIDHANPUR

RALPA(RFKONG @ED)
PO OH

Sian ords

'M‘ nI Y
IS DR

~

-

KLTLASEH A

. UD/.TPUR
RAOLRT

SUNE MIRA

DHARCHU LS
JOSHIMATH

SUKIAFOKHRT
NAXALBART

o

NO .

C.TEGORY 'C?

C/T[!ZU

KOLORIANG
MONIG/ONG
MECHUKA

TUTING , .

LOCATI,

< WAKKA

HAWAT

~ W LONG

Lrau .
LONGDING

_ PANZHAO (TIRAP) ~

CHANGLONG
ANINI

KRR

KA LONG

NY O M,
HANLE
LEH

KHALST

MORCH
CHIKRPEK
CHANDEL
CHUR/CHANDPUR
NONGHBA

ARONG

ThPENGLONG p

UKHRDOL
CHASSAD

TKAULTAN ]
’)i“” "l}SsD ﬂ)—?%L(\)N A Ny 3‘7

TUNSYART
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Genteal Administrative Tribgoal | ~ ~
L
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TN THE CENTREAL ADMINISTRATIVE TRIBUNAGL
GUWAHATI BENCH
GLIWAHAT T

in the matter of
(1. Mo, 14172861
e T e P T S 0 P S P T P S e e

@hy, Gopal Cheandra Dadbeara - Applicants.

ardg Qthers
WeErsus
Union of India and others - Fespondents.

In the matter of @

Written statement submitted by hespondents 1 to 4.

1. That with regard to the statements made

in  paragraph  No. 1. 2. B, 4.1 and 4.2 of the

Capplication, this deponent hasg no comments as  the

Facte mentioned by the petitioner are matters of

record. \

e That with‘wegard bt the steatements made
in  paragraph No.4.3 at  the application, thig
deponent begs tey wubeeit that the Cabinet
ﬁecr@tari#t #id@ their order No. -2 7ALL /47 86-EA-T]
dtd.  18.12.87 have granted various concessions Lo
the | employess posted at category TB& G
Stations. The  Head of  the Deptt. Mas been

authorised to declare certain sltaltions e

1

ector {52nera

e’

y-Iz

G

SSB/A.P, Division

L,

Itanagar

*
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-

assionments g foemle that such

stations/asslianments hawve hecome specifically
hazardous aﬁé there is & specific increade  of
threat to the personnel andfmr_premigEEP They can
determing on merit the criteria of hardship to  the
period for which such lmmatimng may bhe categorised
a%  belonging o category "B & 07 stations after
recording  the reason in writing, ﬁiréatmrg BHR
heing the Head of the Deptt. has declared stations
of Arunachal Pradesh Division as Category "B & 07
SGtations for the wvarious CONCessions Waog. T,

18.12.87 vide Cabinet Sectt. order No. &-27011/747

»

ﬁéfEﬁFII énd BEH Dte. Order Noe 9/88B/A-2/86(1)~
AP/E437 dtd. B8.11.94 w.e.f. 08.11.94. The Cabinet
Sectt. whilé sanctioning varimmﬁ CONCERELONS
parsonnel have mentioned that the ration  allowance
to the executive staff of the rank of Field Officer

arnd  below an posting to category "B ECT  Staltions

wonld  be admissible on BSF pattern. Thers is no

et i on that the same concessions winald he
applicable to the non-executive persornel of  SbE.

Therefore, the applicant are not entitled to claim

il orders.

The concession on the strength of the s

¥,

7 Taspector Ganeral

SSB/A.P. D

vieion

»

.
]
4
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Oy x{g&

A That with regard to the averments made

i paragraph NMo.4.4, 4.8, 4.6 and 4.7 of the O.A.

¥

this declarant h@gg tm submits no comments as  the
same are matters of record. On the strength af the
afur@aaid'ﬁnﬁﬁuy the petiﬁimﬁarﬁ’hQNQVEr can not be
granted Fation allowances as they were. not a mpmber
af  the said O.f8=. Hence, their claim for ration
allowances o the strength of th@iaaid Oofs. is

summerarily rejected.

GROUMNDS FOR RELIEF WITH LEGAL FROVISIONG - '

4, ' That with regard to the statements made
in Paragraph Mo. 5,1 @f the O.4. this deponent be@%‘
to submit that in absence of clear orders of the
Govt  of India the ration allowance cannot be made

admissible to the non-executive personnel of S8R

poeted at  Category "B and 07 stations e f
-
frunachal Fradesh.

i

T That with regsrd to the statements mad
in Paragraph 5.2 of the 0.6, this deponent begs to
gubmit that the Judgment of the Hon'ble AT,

Guwahati is not applicable bto the other personnel

.‘P“\

weral

EY]
i

tor

SSB'A.P. Division
Itanagar



posted at Cateogory B oand 07 stations ef

~ Yaspector Ganeral

SSB/A.P. Divisioa

Arunachal Pradesh. The benefilt of ration allowance .

o Govt ordsre on the subject.

éra That with regard to the avernents macle
vide para %.3 of the 0.A., the depanent begs Lo
submit  that Govt. of India, Cabhinet Bectt. viﬁe
their arder Mo 8. 49011 /2 2006-DO- 1 {Val s T1)~9%
dated DZA/BL/2000 have extended orant of  ration
allowances at  the specified rate to the aTelaby
evecutive | personnel  including  the .Mini%t@wial

peresonnel of Special Service Buareaud, Aviation

Resesarch Centre posted at "B and 07 station  on
par with the provieion af prevailing. in R&AW- and in

terms of Fara 2(ii) of Mindstry of Finance Oat. Mo

BA(A4Y /9710 dated Li/70L/757000 (Annexure-A) with

effect from Jai/sRanl ., The order  is acdmissible

only prospectively based on the review undertaken

for bhe Durpose.

7. CThat  with regard to the averments et e
in Fara 5.4 of the LA, this daeponent Chas  no
comnents as no such illeégality was committed by the

deponent in the instant case.

F43

.

Itanagar
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ctor G

{;y’Inspe :
SSB/A.P. D
Itanagar
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ivio

& That with regard to the averments made
in para 5% of the Qnﬁ,,.it i reitewaf&d that in
Cabsence of Sovt orders, it is not pmﬁéiblﬁ to grant
vratimm,allmwanae ta the.ﬁmrmﬁuecutive persaonnel of
S8R working  in Category "B and 'O stations  of
Arunachal Fradesh Division retrospectivelv. Govt.
order for granting ration allowsnce to the  non-
Executiﬁﬁ staff az stated above have %ince fremeary

received which has only prospective affect.

DETAILE OF REMEDIES EXHAUSTED

9. That with regard to the statements made
in Paragraph Ne.éd of the 0.4, this deponent has no

comments as the same are matter of record.

MERIFICATION =

o Anup Ram Thakur, Deputy Inspector
General. Special Service Bureau, Arunachal Fradesh
Divieion, Itanagar do  hereby verity  that the

statements made in Paragraph No. 1,4,%,7.8 & 9 of



the written statement are ftrue to my  knowledge,

those made in paragraphs No. 2,%, & 6 being matter

pf  record are  true  to my  informstion  derived

therefrom, and those made in the rest are humble

submission to the Hon' ble Tribunal.

And 1 sign this verification on this dav ﬂ@Ed@cmeuu

2081,

| SZ)({’L%
' ' DECLARANT
. Dy. fnspector G we-ul
SSB/A.P. Di.iion

Itanagar
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. : . . '%\. ! f' : ' .; Co ) ) .' ' (‘,, '
CE ST N T NOAASE212000:DO-(Vol ti). -\
D R R - Governmentof India

: : L ' !Cab‘inet’Sc'cxc!;uviz.xt—

‘. . L - Bikaner House Annexe

3 B 4 o o
- o ' _ ' ¢ Shahjahan Road
. : R ' : New Delhi, the

| A oroer:. 120 A 2y, |
B - 'Sanction of the President is hereby accorded lo the extension of ..
4 the Ration Money Allowance at the specilied 1ates o the non-

: executive personnel, includitiy the Linisteri

{

al personnel of Special -

: ' : Service Bureau, Aviation Research Centre (Directorate General of
R ‘ " Security) posled at ‘B’ & ¢’ Stations on par with fhe posilion prévailing
in R&AW and in leuns of pata 20i) of the Minisly of Finance OM’
N0.50(4)/97-IC dated 11/0172000. : a ‘-

2. " Special Service Bureau/Aviation Reseaich Cenlieis iequested to
comply with the above ofders of the Governmerit. The Ratlion Allowance
- will consequently be “adinissible only prospéctively based on the
review undertaken for the purpose. The revised orders rel'al'ing o the
classification of stationg should also be issued simultaneously along with
‘the.orders relaling to the Ration Alloviance.

3. " No ‘addili_oxlzll' Budgetany provisions will be<agiced to o .-:'.
account of liberalizalion. , : R
4. This issues wilh the approval of tMinisiry of Finance(Departiment of B
Expenditure) vide their UO 1o 50(4)/97-1C dated 30,01, 2001, o
. . . ) . .. ‘ ( "/ - . ’2 «- ."
. , ,}3\(]/-\§\/CL P P
o . ( o ko
R (f\mrlmr(ljimt crjec)” - S
Deputy Secietary tothe Governmdnt fndia - i
Copy to:-
s Diroctor, SSB.
2. Director; ARC. (ARC winy  crilically tevievs (he ‘. jostitication  and
necessity for the contined categerizidien ol e dations s (v g C'ng
has alicady been done by FEAVISUR e intintion o this Searctinial,]
3. Director of Accounts, Cabinet Secrotmiat, )
4. Dircctor(F/S).
5. US(SR) -
SOIEA:L. S o
Guard file, o R S
4 e T

L

L Lol i

-
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eSS ol e e 30/558/A-3/97(17) = WISTSE
BT e Tt L R GOVERNMENT OF INDIA - - -
> MINISTRY OF HOME AFFAIRS ‘ii‘ *
v OFFICE OF THE DIRECTOR 3 ssW
\\\{’ W \O\ _ : - EAST BLOCK - Ve R.K. puraM
AJT A | : HEW DEUIT - 110066, o
ya \‘ Z) \ \ . , : o . ‘ .
/// L DATED THE, 0§/02/2001 X
MEMORAIDUM o N S

Subject :~ Grant of Ration Money allowance to the None-
‘Execut ive perscnnel including ministerial
' personnel of ssB, '

¢ - en

' Cabinet sSecretariat vige their order No,a=
%9011/2/2000-DOmI(VOl,II)mSQ dated 30/01/2001 have
sanct ionegd Ration Money Allowance to the-nbn~exaéutive‘_
~§ersonnel includin ministé:ialvpersonnelfpf SSB posted
O Ccatagory 'B' 3 ’C%'stations@’/A Copy of the
Cabinet Secretariat order dateg 30/01/2001 refer +o

All
personnel holding nNon-gazetted pogts and posted to Categg
‘B' and 'c* stations declared vide this Directorate'oraﬁ-
No.30/ssB/A-2/97(17) dated 01/11/2000 are entitled to dx
ration allowance w,e,f, 30/01/2001, - | : o

) -
. . Rl AE
Encls: as above, Z L/’///f

( s.s. BORA ) .
JOINT DEpUrY DIRECTOR(EA )

To

"l. D.O. HP/UP/J&K/R&G/SB/NB/AP/NA/Shillong/M&N Division,

4o DIsG FA.Gwaiaam/Tc Sarahan/Haflong/Jammu/Salohibari/ |

- Kumarsain,

3. Commandant, CSD W Bhopal/TC Faridabad,

4. Accounts Officer, ssp,
5.. AT/A4/E1/E2 branches,

6. Order File.

OFFICE OF Iﬂﬁ'DIVISIONALroucAmstR:ssé:A,p,DIVN.,ITANAéAR',_ >

No,NéE/Fm9(c)/96a2001/<95" Dated:15,2,2001

Copy to:- T : .
1. The AOs:SSB:Bomdila/Ziro/Along/m fc:'infofmation‘and' =
: Tezu/Khonsa : necessary action please. |
‘.2,> The Comdts:SSB;GC:Dirang/Basar/Tezu | =do= "
3. The‘ComdtoFWATS,SSB,‘Itana~gar”” . ~doe
4,

The Accounts Offiéergbiv.HQ,A.p.ztanagar»do-

! /. A LG al} ¢
Ak - 1%0{7-'-

SECTION 6§§ECER-,
DIV HQ:SSB:ITANAGAR

on-executive personnel ihcluding ministetiélv 

sl



